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of the House 

tHiGH COURT FOR DIRECT TAX CASES 

287. SHRI K. SUNDARAM : Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether there is any proposal under 
Government's consideration to set up a 
Central High Court for hearing cases rehiring 
to direct taxes; and 

(b) if so, what are the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
JA1SUKHLAL HATHI) : (a) and (b) There is 
no such proposal yet before the Government. 
The Law Minister is exploring the methods by 
which High Courts may be releived of the 
arrears and the cases   can   be  decided   
expeditiously. 

12 NOON 

REFERENCE    TO     REPORTING    OF 
PROCEEDINGS OF  THE  HOUSE  BY 

"THE TIMES OF INDIA" 

MR.   CHAIRMAN : Before I take 
up the calling attention notice, I would ask 
Mr. Bhupesh Gupta to explain to me so that I 
can understand his notice on the privilege 
question. 

SHRI BHUPESH GUPTA (West Bengal) : 
Sir, I have given notice and I have to invite 
your kind attention to some headlines in the 
newspaper—'"The Times of India"—of 
today. I will come to the privilege issue with 
regard to Mr. Subramaniam later. Before that 
there is another privilege issue and I would 
like to invite the attention of the Chairman to 
the report which has appeared in "The Times 
of India" of today, Delhi edition: "Sabotage 
by Reds in Durgapur Confirmed" And there 
is a second heading: "Uproar in Rajya 
Sabha." I am not concerned with other 
aspects of the report. But this is a very 
malicious headline because nothing was 
confirmed here. The Minister might have said 
something, that he had received some report.   
And others 
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too might have ,said something. But neither 
the Government nor anybody else was in a 
position to confirm the allegation of sabotage 
or some such thing. Therefore, I think the 
paper is guilty of deliberately misleading, with 
malicious intention, the readers against a Party 
in Parliament, against us here in particular. 
Therefore, I would request you to refer this 
matter to the Privileges Committee which can 
go into it and see whether this kind of headline 
is at all warranted or is permissible even, from 
what they Have reported inside. 

SHRI A. D. MANI (Madhya Pradesh): Sir, I 
want to say something on this. 

MR. CHAIRMAN :   That is quite clear. 

 


